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tions, that a standard rent has to be
paid.

Shri Harish Chandra Mathur: In the
statement which has been laid before
the House the legal position has been
stated. But, is the hon. Minister not
aware that in spite of their efforts
ang assurances to this House for the
last four years, the rents have been
rising all the time? 1 do not mind
the rich robbing the rich, another
rich. But may I know what they are
doing about the middle and the lower
middle classes, whether they have
been able to take any concrete steps;
and may we have any specific assur-
ance that something will be done?

Shri Datar: The concrete step is
the passage of the Rent Control Act
and the establishment of a number of
officers as Rent Controllers. On the
ather hand the fact also remains wvnat
the construction of buildings through
private agencies has also to be
encouraged, because only thereby this
problem will be eased to a certain ex-
tent. So far as the Rent Control
. Act is concerned, certain periods of,
what is known as, rent holidays have
been given, namely for five years the
agreed rent might continue. But in
all other cases, may I point out that
the standard rent has to be fixed by
the Rent Controller. And I have
seen that there are a number of cases
where the tenants have approached
the Rent Controller for the 'fixation
of standard rent.

Shri Subodh Hansda: The hon.
Minister stated just now that the
tenants have approached the Rent
Controllers for charging more than
the standard rent. May I know how
many cases have gone to the court for
relief in this direction?

Shri Datar: I have got the figures
here with me. I gave the figures in
answer to a question in this House. . .

Mr. Speaker: If it has already been
given it need not be repeated.

Shri Datar: Only one figure, Sir.
The number cf cases filed by tenants
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for fixing standard rent was 204 in
1961.

Shrimati Savitri Nigam: May I know
if the hon. Minister is aware that in
spite of the Rent Control Act, a num-
ber of people have not been able to
get their houses vacated in spite of
the decisions of the court?

i Shri Datar: There are also provi-
sions in the saig Act for preventing
eviction by the landlords.
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Shri Datar: To ask for pugree or
for higher rent is not only an infrac-
tion of the civil law but is also an
offence against the penal provisions.

TR WG : TET IAH ¥ g
TaET T FL |

Shri Heda: In reply to part (c) of
the question the hon. Minister has
stated that there is no agency through
which the position regarding rents
actually charged by the landlords
from year to year can be ascertained.
If that is so, how do the Government
know about the gravity of the situa-
tion? How do they assess the situa-
tion at all?

Shri Datar: That is what exactly I
said. It is difficult, it is not possible
to know exactly where extravagant
rents are paid. The tenants them-
selves do not come forward to give
this information.

Mr. Speaker: Next question.

Experiments regarding turning heat
into Electricity

*744. Shri Raghunath Singh: Will
the Minister of Scientific Research
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and Cultural Affairs be pleased to
state:

(a) whether it is a fact that experi-
ment for turning heat into electricity
has succeeded in U.S.A. and a giant
magneto-hydrodynamic generator is
under construction; and

(b) if so, whether India will take
advantage of the new invention as it
has abundant heat resources?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir, experiments on
,the generation of power by the
Magneto-hydrodynamic principle are
in progress in the U.S.A. and other
countries. Devices set up so far are
experimental.

(b) Heat sources in India are in the
nature of solar heat which is not
suitable for generation of power by
this method. In any case, it is too
early for us to think in terms of using
this technique as it is still in an
experimental stage.
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Shri D. C. Sharma: Some time back,
we had a solar cooker manufactured.
May I know what happened to that
experiment?

An Hon. Member: It was a grand
failure.

Shri D.C. Sharma: May I know
what happened to that experiment
and how that experiment was carried
out in India when the hon. Minister
says that there are not many sources
available for this kind of experiment?

Mr. Speaker: Was that connected
with the turning of heat into electri-
city?
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Shri Humayun Kabir: No.
Mr. Speaker: That does not arise.
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Oil Refinery, Calcutta

*746. Shri Indrajit Gupta: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether Government's experts
have recommended establishment of
a public sector oil refinery in Cal-
cutta; and

(b) if so, whether Government have
approved the project for the Fourth
Five Year Plan? .





